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finding that there was neither major penalty nor any charge sheet was

pending agamst the applicant during the period from 1.7.1998 to 17.3.1999.

Tribunal had directed that in such circumstances in case applicant’s junior
had been promoted, applicant should be considered for promotion on
proforma fixation of pay. As such Respondents have éomp]ied ith the
directions. CP is dismissed. Notices discharged.
{ Mrs. Meera Chhibber ) ' { V.K.Majotra )
Member (J) Vice Chairman (A)
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